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1.2.95 	 M.4 a86/95 
titioners are permitted to joint 

file -their app&ication. Thus Misc.appl 

cation is disposed of accordingly. 

MBR (4DMIN1TRAT Iv) 
O,A .80/95 

Iard Shri B.L.Sarangi, learned 

coubeel for the petitionera,.and Shri 
Ashok Mjshra, learned Sr.Standing COuns 

entra1) for respondents. 

It is seen that 	the appli- 
cants have submitted representations t 
the CSIR during the month of November, 

1991, followed by reminders dated 8.4. 

and 16.1.1995. It is stated that none 

of these representations have  been 

disposed of so far. 

It is directed that Respondent 2 

take steps to dispose of the said 

representations and convey his dec is ic 

with a speaking Order within eight wee 

from the date of receipt of a copy of 11  
these orders. Thus the case is disposed 'L.'_ 
of at the admission stagee 

Mnd both the over copies 	the orde to 
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